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None for the petitioner. Shri M.K.Bagri along with Kuldeep Singh
representing, Central Govt. Pursuant to the previous order dated
20.11.2017, this Bench called for comments from the RBI by
communicating a copy of the order on the State of Affairs of the petitioner —
Company. This Registry’s letter issued to the Regional Director, Reserve
Bank of India has been delivered on 01.12.2017. -

However, its comment in respect of company are still awaited.
It is also reported informally notice that the Respondent Company has gone
into liquidation.

In view of such circumstances, a reminder alongwith with a
copy of this order to be communicated to the RBI to furnish its comment,
if any, at the earliest. =

The matter be listed on 29" January, 2018. . -
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